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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH :: 

O.A.No.779/93. 	 Date: 12,7.1993, 

Between: 

M.V.Ratna Rao 	 .. 	.. Applicant 

And 

Union of India, rep, by 
Secretary to Govt. of India, 
Ministry ofRai1ways (Railway Board), 
New De1hi-110 001. 

Union of India, rep, by the 
General Manager, S.C. 	-. Railway, 
Secunderaba&. 

Union of India, rep, by the 
Chairman, Railway Board., 
Rail Bhavan 
New Delhi-1 

1 
10 001 	 .. 	.. Respondents 

APPEARANCE: 

Counsel for the Applicant 	Sri I.D3lcshina Murthy, Advocate 

Counsel for the Respondents: Sri N.R.Devaraj, SC for Rly. 

CORAN: 

THE HON'BLE MR.[TUSTICE V.NEELADRI RAO, VICE-CHAIRMAN 

THE HON'BIJEMR. P.T. THIRUVENGADAN, MEMBER (ADMN.) 

(ORDER OF THE DIVISION BENCH DELIVERED BY HON'BLE SRI 
- 	JUStICE V. WEE LADRI RAO, VICE-C-IAIRMAN) 

S 

r 
I 	 t 

This O.A. was filed praying for the benefits of 

pay and allowanc'es in the category of Personnel Inspector 

and Assistant Personnel ;nspector in tpursuance of the order 

of this Bench i n T.A.No.217 of 1986 dated 3rd Nov., 1987. 
Heard both sids. 



2: 

The order in the T.A. is as follows: 

"In the circumstances, we allow the application, 

quash the impugned order of the Railway Board 

t.o,p/EST/612/-iQ.PB dt. 9.5.1980 and direct that 

the applicant be regularised as Assistant Personnel 

Inspector with effect from 5-1-1967 with all con-

sequential bEnefits. There will be no order as 

to costs." 

it is of-course td that one of the reliefs claimed 

in this O.A. is for]  quashing the letter No.E(GP)/89/2/48, 

dated 22-1-1993. But ithe said letter, which was issued 

by Respondent No.1n regard to the claim made by the 

applicant on the bsis o& the order in the above referred 

T.A. 

2. 	Thus, it is a matter for consideration &n application 
Vt 

to be filed under te_2  of the C.A.T. (procedure) Rules. 

As such this O.A. is not maintainable, and accordingly it is 

dismissed. This d4es not debar the applicant to file an 

application Under Rule a of C.A.T. (Procedure) Rules. The 

applicant is permited to take return of the material papers 

filed along with this O.A. No costs. 

Li 
1 1  

( P.T.Thiruvengadam ) 	 ( V.Neeladri Rao ) 
Member (A) 	 vice-Chairman 

Dictated in Open Court )"Regis) 

To  
The Secretary to Govt.of India, Union of India, 

gh. Ministry of Railways (Pailway Board)New 	lhi-1. 

The C3eneral Manacer, Union of India, S.C.Rly. Secunderabad. 
The Chairman, Union of India, p(dilway Board, R&ilbhavan, 

New Delhi-i. 
One copy to Mt.I.Dakshina kurthy, Advocate, 10-1-18/25 
Shyamnagar, Masab Tank, Hyderabad. 
One copy to Mr.NJR.Devraj, sc for Rlys. CAT.Hyd. 
One copy to Library, CAT.Hyd. 

?. One spare copy. 
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IN THE CENTRAL ;.D:aj'ISTflATIV

r 
'iIBtJNTJa. 

IIYDERABAD BENCFI AT HYDERABAD 

THE HON'BLE ?4R.DUSTICE V..NEELhDRI RAO 
VICE CHAIRMAN 

YD 

THE HON'BLE.B.GORT'Y ; MEMaER(AD) 

THE HON'BLE 	CHANDRASEIGQR.REDLY 
MEMBER(J) 

 

THE HON'BLE 14R.P.T.TIRIJVENGADAN :M(A) 

Dated ; 	 -1993 	 H 

- ORDER/31J4EN4- 

ri2- ñ k Asti 

_L—.. tLs- i\çØ-t &sJ 
C.Atto 

in 

O.A.NO. 779 1A3 
T. A • No. 

Admitted and Interim jctioT 
issued 

Alloed £ 

(it~h 

Disp/Sed 0  

Dismis;ed 

Dismssed asawn.:/ 

Msmissed. for daUit' / 

Rejetedj OrderedNs/ 

No order as to costs. 

TYPED BY 

CHECICD BY 

COMPARED B1 

APPROVED BY 
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